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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
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SVS.N.Murthy

Vs

1. The Union of India rep. by
the Chief General Manager,

Telecommunications, AP Circle,

Nampally Station Road,
Hyderabad-1.

2. The Dy.Geberal Manager(Admn.),

O/o the General Manager,Telecom

District, Visakhapatnam-50.
3. The Divl.Engineer (SBP),
i O0/o the General Manager,

Telecom District,
Viskhapatnam=50.

Counsel for the applicant

Counsel for the respondents
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THE HON'BLE SHRI R.,RANGARAJAN @

-
*

. Applicant.

.+ Respondents.

Mr.N.R.Srinivasan

Mr.V.Rajeswara Rao,Addl.CGSC .

MEMBER (ADMN,)

THE HON'BLE SHRI B.S.JAT PARAMESHWAR : MEMBER (JUDL.)
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ORAL ORDER (FER iiCh'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.))

None for the applicunt. Heard Mr.V.Rajeswara Rao,
learned counsel for the responJdents.
2. The applicant was izsued with a minor penalty
charge shieet under Rule-1i6 of the CCS (CCa) Rules, 19635, vide
théx cifice memorandum No.Disc/N-16/SVSNi,/27-%8,1 dated
M\id\i\ﬂk? C,JM CLL
20/21-3-98(?y the impugned corder No.Disc/R-16/5VSNM/97-98/S

(Annexure-7). The disciplinary proceedings initietad against

s S

the applicant under Rule-16 of the CCS {CCA) Rules, 1965 by the
memorandum dated 21-3-98 has been cancelled without any
pre judice tc initiate action under Rule-14 of the CCS €CCA)

Fules, 1%65.

3. The applicant submits that the charge sheet under
Rule-16 cannot be carcelled under—fresh chaxge—etest and it canno
be contemplated to issue a fresh charce sheet under Rule-14

without following th#extent rules in this connection. He submits

that the DG P&T letter clearly indicates that two conditions oAl _
to be fulfilled before issuing a fresh charge sheet cancelling
the earlier one. They are (1) the reasons for cancelling '
the earlier charge sheet (2) the intention to initiate further
proceedings afted cancellaticn. As the impugned cancellation

of the earlier proceedings does not indicate the reason, the
impugned order No.Disc/R-16/SVSNM/97-98/5 dated 27-1-99 has to

be set aside.

4. This OA is filed praying for a direction to the

respondents to restrain them from initiating any fresh

disciplinary action against the applicant as ccntemplated under
J—
..3/-
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R=3 memo No.Disc/R-16/SVSNM/97-28/5 dated 27-1-99 (Bnnexure—?)
in view of the failure of the R=3 to follow the procedure
prescribed undér DG P&T, ND letter No.114/324/78=Disc. dated
5=7=79 {Annexure=-1) when he cancelled the earlier charge sheet
under Memo No.Disc.R/16/SVSNM/97-98/1 dated 20/21-3-98
(Annexure-4),

5. There is # force in the stbmission of the applicant
for cancellé?ipn by the impugned order dated 27-1-99. Hcwever,
wxxkxeswaxikxxexxhe after setting aside the impugned order dated
27-1-99 we leave it to the respondents tc follow the rules as

they deem fit and pass necessary further orders.

6. Hence, the impugned order No.Disc/R-16/SVSNM/97-98

- g’
dated 27-1-99 {(Annexure-8) is set asidetg;é further REtyxexxirn

obgservation as directed alove. The OA is disposed of at the

(R. RANGARAJAN) /
MEMBER ( ADMN. ) SR
n

A [

admission stage itself. No costs.

Dated : The 31st May, 1999. ﬁ\,w‘l-\
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